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' THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
‘KESARI): Information is being col-
lected and will be laid on the Table
of the Sabha.

. US Ambassadors statement about
arms supply to Pakistan

9033. SHRI RASHEED MASOOD:
SHRI TRILOK CHANDRA:

SHRI RAJESH KUMAR
SINGH:

SHR] BALKRISIIANA
WASNIK:

SHRI R. L. BHATIA:
SHRI SUBHASH YADAV;
SHRI H. N. NANJE GOWDA:

Will the Minister of EXTERNAL
A.FF{&IRS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the recent
statement of the US Ambassador in
India stating that US will not hive
any supervisory control and carnot
guarantee that the sophisticatel arms
being supplied to Pakistan wil not he
used against India; and

)y if so, reaction of the Govern-
ment with regard thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) Gov-
ernment have seen reports of the US
Ambassador’s speech to the effect that
“we have had guaranieeg from time
to time before in various parts of the
world and the guarantees have not al-
ways worked. So it is a nuestion of
what is effective”. He further went
on to state that specifically "we will
not have supervisory control, i.e. there

. will not be Americans sort of sitting
right there.”

(b) The Government of Indla's
views regarding the supply of sophis-
ticated arms by the United States to
Pakistan are weil known and have not
changed.
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Gaylord Ice Cream Parlour, Ajmal
Khan Road, Delhi

8034. SHRI NIREN GHOSH:
SHRI BASUDEB ACHARYA:
SHRI MUKUNDA MANDAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleused to
state:

(a) whether a sample of Saylord Ice
Cream Parlour, Ajmal Khan Road, wag
found to be 90 per cent a-dulteraled
in 1979; and

(b) 1f so, the aclion taken thereon?®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI!-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI): (a) and (b). the Public
Analyst was of the opinion that the
sample was adulterated due to 4.3 per
cent deficiency in milk fat by weight,
1.73 per cent deflciency in total solid
by weight and 1.65 per cent deficiency
in protein by weight,

The prosecution was not launched
as representation of the Manager of
the Parlour was received, suvpported
with documents stating that the item
was sold as ‘Sherbet’ and not Ice
Cream. The representation, afier ex-
amination, was accepled bty the Dellu
Adminlistration.

Proposal made by Chalrman of Indo-
US Joint Commission about
North-South deadlock

9035. SHRI S. B. SIDNAL:
SHRI MADHAVRAO
SCINDIA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{(a) whether it Is a fact that the
Chairman of the Indo-US Joint Com-
mission on Industry and Trade had
proposed a dlalogue between the two
countries to resolve the current North-
South deadlock to enliven the world
economy;

(b) whether India will take initiative
on the proposal of Shri Orville Free-
man on the need of transfers of re-
sources from North to South to ac-
complish economic growth: aud
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